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CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH

OA 2039/2001

New Delhi , this the 13th day of September, 2001

Hon'ble Smt. Lakshmi Swaminathan, Vice-Chairman (J)
Hon'ble Shri Govindan S. Tampi, Member (A)

Madan Pal

S/o Shri Ghasita Singh
R/o House No.109, Prem Nagar
Chakkar Ki Road, Northern Railway Crossing
Bijnor.

...Appli cant
(By Advocate Shri U.Srivastava)

UNION OF INDIA

VERSUS

THROUGH

1. The General Manager (Personnel)
Northern Railway, Baroda House
New Del hi.

2. The D.R.M.

Northern Railway
Muradabad.

3. The Senior Divisional Personnel Officer

Northern Railway
Muradabad.

...Respondents

ORDER (ORAL)

By Hon'ble Smt. Lakshmi Swaminathan. VC (J)

We have heard Shri U.Srivastava, learned

counsel for the applicant.
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2. The applicant has filed this application

based on the letter dated 10-8-2000 issued by the

respondent No.3 to respondent No.1 (Annexure A-1).

From the English translation of this letter reproduced

in paragraph 4.5 of the OA, it is noted that

respondent No.3 has stated that the applicant. Senior

Clerk ̂ working under Divisional Engineer, Railway,

Bijnor is entitled for the payment of Honorarium for

preparing supplementary bills for the years 1997-98

and 1998-99 is an amount of Rs. 62,078/- . Out of

this amount, it has been stated that Rs. 20,000/- has



bGGn paid, which has bGGn accsptGd in accordancs with

thG powGr vGstsd in thG Divisional Railway Managsr.

For thG balancG amount, which is thG subjGct mattGr of

claim in thG prGssnt OA, rGspondsnt No.3 i.G. Sonior

Divisional PsrsonnGl OfficGr, Northarn Railway,

Moradabad has statGd that thG samG will bG paid aftGr

gGtting thG approval of thG compGtGnt authority.

Shri U.Srivastava, iGarnsd counsGl has submittsd that

thG compGtGnt authority in this cass is rsspondsnt

No.1 i.G. GsnGral ManagGr (PGrsonnGl), NorthGrn

Railway.
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3. ThG griGvancG of thG applicant is that

till datG thG balancG amount as notGd in thG aforGsaid

iGttsr datGd 10-8-2000 has not bsGn paid to him.

HGnce this OA, in which hG has sought a diroction to

thG rGspondGnts to finalisG ths claim of thG

applicant for grant of honorarium ponding for ths

ysars 1997-98 and 1998-99 and rslsasG ths sams within

ths stipulatGd psriod along with intsrsst. Ths

applicant statss that hs has also submittsd a

rsprsssntation to ths rsspondsnts, to which hs has got

no reply.

4. In view of the above facts and submissions

and the letter said to have been issued by

respondent-3 to respondent-1 , we consider it

appropriate to dispose of the OA at the admission

stage with the following directions ;-

Respondent No.1 to have the matter examined

with regard to the statements made by respondent No.3

in the letter dated 10-8-2000 regarding the claim of



the applicant for balance amount of honorarium due to

him for preparation of supplementary bills for the

years 1997-98 and 1998-99. Jf any such claim is

admissible to the applicant in accordance with the

relevant rules and instructions, the same shall be

arranged to be paid to him as early as possible and in

any case^within two months from the date of receipt of

a  copy of this order. In case they are rejecting the

claim, they shall do so by passi ng it-reasoned and

speaking order with copy to the applicant. The claim

of the applicant for interest is not allowed
1

considering the facts and circumstances of the case.

No order as to costs.

/vi kas/

Gov nd

Me

ampi ) (Smt. Lakshmi Swaminathan)
Vice-chairman (J)


